
241 Written Answers JYAISTHA 27, 1899 (SAKA) Written Answers 242

' ftrtirttneat of Ex-Governor of 
Reserve Bank

954. SHRI R. K. MHALGI: Will the 
Minister of FINANCE AND REVENUE 
AND BANKING be pleased to state:

(a) when was the Ex-Governor of 
Reserve Bank Shri K. R. Puri due 
to retire under rules;

(b) w'. jther the Governor retired 
from the service earlier than the 
schedule; and

(c) if so, what reasons he has 
assigned for his earlier retirement?

THE MINISTER OF FINANCE AND 
REVENUE AND BANKING (SHRI
H. M. PATEL): (a) to (c). The term 
of Shri K. R. Puri, former Ucvemor 
of the Reserve Bank of India was due 
to expire on 19th August, 1978. He 
was allowed to retire from the post of 
the Governor on 2nd May, 1977 at his 
own request. Shri Puri did not assign 
any reasons for his retirement.
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Logat Nottee served o h  S.T.C.

965. SHRI P. K. DEO; Will the 
Minister of COMMENCE AND CIVIL 
SUPPLIES AND COOPERATION be 
pleased to state:

(a) whether any legal notice has 
been served on the State Trading 
Corporation by some foreign "company 
for not fulfilling contractual obliga­
tion of supplying fermented ethyl al­
cohol steadilyf

(b) if so, whether Government 
have made any study as to why the 
supply could not be maintained pro­
perly; and

(c) if so, the facts thereof?
T H E  M IN IS T E R  O F  C O M M E R C E  

A N D  C IV IL  S U P P L IE S  A N D  C O O P E ­
R A T IO N  (S H R I M O H A N  D H A R IA ):
(a) and (b ). Y e s, S ir.

(c) S T C  had en tered  into tw o con ­
tra cts  w ith  a S w iss  firm  fo r  su p p ly  of 
8.200 m etric  tons o f e th y l alcohol. 
A ft e r  p art su p p lies h ad  been affected, 
sh o rta g e s  started  a p p earin g  in the 
S ta te s  fro m  w h ere  R elease O rd ers had 
been m ade b y G o vern m en t. W h ile  
e ffo rts  to p rocu re a lcoh o l fro m  else­
w h ere  w ere  b ein g m ade, the M in istry  
of C h em icals  and F e rtilize rs  re v ie w e d  
the production  and dem and for a lco h o l 
in the co u n try  fo r  th e alcohol y e a r
1976-77 and had to revo ke the exp ort 
a u th o risatio n  itse lf.

T h e  le g a l n otice has b eer su itab ly  
rep lied  b y  the S.T .C .

Loan Scheme for Poor
957. S H R I P. K . D EO : W ill th e

M in ister  o f F IN A N C E  A N D  R E V E N U E  
AN D . B A N K IN G  be pleased to state:

(a ) whether Government have 
made a n y  loan scheme for poor to 
cover more areas and to expand and 
streamline the differential rate of 
interest under which weaker sections 
are given bank loans at the very low 
interest rate of 4 per cent; and




